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admIssible "nly to employees on regular pay 
rolls. 

(c) and (d). The question whether the 
ceilins on bonorarium of Rs. 1)01- rer month 
being paid to part-time Dentists ,hould be 
increased, in view of the rise in cost of l'ving 
and other factors. was examined in February 
1970 and the ceiling on Honorarium was 
enhanced to Rs. 200/- per month w.e f. 
26.2 1970. Tbe Ra;jways have also been 
advised to re>iew and refix the bonorarum 
to part-time Dentists within the revised 
ceiling limit. wherever justified. 

Jbuggies on Railway Land Between Patel 
Nagar and Drlhl Canlt. Stations 

2160. SHRI BAL RAJ MADHOK : Will 
the Minister of RAILWAYS be pleased to 
state: 

cal wbether It is a fact that a large area 
of Railway land on both sides of the Rail­
way line between Patel Nagar and Delhi 
Canlt. Stations has been occupied by 
squatters who have buill their jhuggies on 
that land; 

(b) if so. w,lether Government propose 
to part with thaI land for permanent settle· 
ment of the Jhuggi dwellers; and 

(CI if not, the reason why Government 
have been encoaraging squatHnt. on {his land 
and what steps have been taken to see that 
those who bave squatted there get minimum 
civic amenities there 7 

THE MINISTER OF RAILWAYS 
{SHRI NANDA) : (a) No. 

(b) and (c). Do not arise. 

Overbridge at tbe Link Road Level 
Crussiog. New Delbi 

2161. SHRI HAL RAJ MADHOK: 
Will the Minister of RAIL \VA YS be pleased 
to state: 

(a) whether it is a fact that a decision 
b .. been taken to build an overbridg, at the 
Railway crossing on the Link Road between 
JanlPura and Defence Col0ny in Ne .. Delhi; 
and 

(b) if so, when the work on tbis project 
will start and the time by which it will be 
completed? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) y~s. 

(b) The work i. likely to com-
mence by about the middle of I "71 and will 
take at lesst 2 years thereafter for 
completion 

Enquiry Offic. at Pathankot Station 
. Punjab: 

1162. SHRI VIKRAM CHAND 
MAHAJAN : Will the Minister of RAIL. 
WAYS be plensed to state: 

(a) the number of trains which arrive 
and leave Pathankot (Punjab) station; 

Ib) whether any enquiry office remain. 
open round the clock. and if not. the 
reaSODS the~efor ; 83d 

Ie, what steps are being taken to keep 
the enquiry office epen ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : ·al In a day 36 pas.anger 
carrying trains arrive/ leave Pathankot froml 
to various directions 

(b) and leI. The Reservation-cum-
Enquiry Office at Pathankot remains open 
from 9.00 to 17.00 hrs. The question of 
extending the workin< hours of the Enquiry 
Office is under con .. :deration, 

Amendments in Ad,·)eatr. <\01 

2163. SHRI VKR"M CHAND 
MAHAJAN: Will the Minister of LAW 
AND SOCIAL WELFARE be pleased to 
state: 

(al whether an assurance WB' given by 
him to bring io new leg'slation to amend 
Advocates Act ; and 

(bl if so. when the amendmg Bill would 
be brought before Parliament? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO) : (s) Yes. Sir. 

(bl After the Lok Sabba grants leave to 
withdraw the Advocates (Second Amend­
ment) Bill, 196 i, now pending before it. 

Increased Freigbt on Sogar Cane 

2164. SHRI S. S. KOTHARI: Will the 
Mintster of RAILWAYS be pie:lSed to 
state: 

Ca) whether it i. a facl tbat tho .incidcnr 
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of Increase in Railway freight on slIpr-eane 
in the last budget owing to .. -classification 
under class 32.5 is very heayy and representa­
tions have been made to Goyernment ; and 

(h) if so, what step. Goyernment are 
taking to reduce tbi. hurden, which is 
adversely allecting the cane-growers and 
,u~ar industry 7 

THE MIMSTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Classification 
of su'ar cane was lowered from 3'-A to 
32 5 with ellect from 1-4-1970 HoweYer, with 
the cancellation of lump sum wagon rates 
for sugar cane hooked to sugar mills, the 
freight rates went up from about 7% to 43% 
over dillerent leads on dlll.rent Railways. 
Representations against this increase have 
been received hut since the revised rates 
still do not caver t he cost cf hau lage there 
it no scope for any reduction in the freight 
rates for sugar-cane introdu:ed from 
1.4.1970. 

Upgnodlng of Post. of "'Iatorlal Cb""kPn 8. 
Material Clerks ,Soutb Ceotral Railway) 

2165. SIJRI SURAl BHAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether Gove.nment are aware that 
the posts of Material Checkers have not 
heen upgraded to Material Clerks in term. 
or Railway Board's letter No. PC/62/PS-S/ 
SS-1 dated the 27th September, 1963 on the 
D B K Projects and abo on Secunderabad 
and Vijayawada Division. of South Central 
Railway: and 

(b) whether implementation of the said 
Board's orders will be made with retrospec· 
tive ellect aod the benefil! thereof conferred 
on tbe employees concerned ? 

THE MINISTER OF RAILWAYS 
(SHRI NAND A) : (a) and (b). The informa­
tion is being collected and will ba laid on the 
Table of the Sabha in due course. 

Jonlors Dra"lng More pay tban Tbelr 
Seniors In Cioil Engineering Depart­

ment (Sooth Central Rail"aY) 

2165. SHRI SURAJ BAAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether it i, a fact that in the Civil 
Engineering Department of South Cenlral 
Railway, Junior Officers in Class II Cadre 
have been drawing more pay than their 
~iors lind if so, the reasons th~efor ; .od 

(b) whether Government propose to 
review all such ca.es and equalise the pay of 
the .en;ors to that of their juniors 7 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). 'os. Since 
promoti0ns to Clas. II Cadre in the Civil 
Engineering Department arc made from 
amonrt various eligible Class III employelS 
in dillerent cadres having dillerent scales of 
pay and dra"ing dlllerent rates of pay, the 
situation of junior officers in Class II Cadre 
drawing more pay tban their seniors cannot 
be helped. 

The orders for stepp in, up the pay of 
the seniors equal to tbat of theIr juniors, 
however, exist, subject to the fulfilment of 
the followin, conditions :-

(i) Both the lunior and Senior 
emplovees should belong to the 
same cadre and the posts in which 
they have been promoled or 
appointed should be identical and 
in the same cadre ; 

(I.) The scales of pay of the lower and 
the higher posts in which they are 
entitled to draw pay should be 
identic.1 ; and 

(iii) The anomaly should be directly as a 
result of fixation of pay by increas­
ing the pay of an employee by one 
increment in lown scale and tben 
fixing io bigher scale at the stage 
next above. If in the lower post 
the junior employee draws from 
time to time a higher rate of pay 
than the senior by virtue of fixaUon 
of pay under the normal rules, .ay 
due to grant of adyance incrementl 
or due to accelerated promotion 
etc., the orders rellarding up the 
pay of the senior employee are not 
to be invoked. 

Retirement Benefit. to E:a:-Nlza. Stat. 
Ran"ay Employee. 

2167. SHRI SURAJ BHAN: Will the 
Mini.ter of RAILWAYS be pleased to 
state : 

(a) whether it i. a ract that the Ex-State 
Railway employees have heen promised 
retirement benefits 00 par with those of the 
respective State Governments; 

(b) whether Government are aware that 
mt-while Hydcrabad GovcrnlDet .. ~ 




